| CENTRAL ADMINISTRATIVE TRIBUNAL
Loe PRINCIPAL BENCH :
NEW DELHI, :

CCP Ne,373/92 in Date of decisien: 16,2,93
OA Ne,2314/92

Shri A.K.Rai e Potiiioncr
versus

Sh,N,Muthurnjan,

Superintending Engineer

(Ceerd) Eloctrical,CPUD SN Respendent
New Delhi,

CORAM: THE HCN'BLE MR,JUSTICE V.S.MALIMATH, CHAIRMAN
‘ THE HON'BLE MR,I.K.RASGOTRA MEMEE R{A)

: Fer the Petitiener - Shri R.K.Kamal,
e Counsel ,
Fer the Respendent ——— Shri A.K.Beheras,
Ceunsel,
ORDER(ORAL) |
§

(PASSED BY HON'BLE MR,JUSTICE V.S.MALIMATH,
CHAIRMAN)
We are not satisfied that this is a fit
case fer taking actien under the Cint.mpt ef Ceurt
Act, The iiroction was te censider twe representatiens
of the petitiener against his transfer. An srder
v has new been made pajocting the said request en 27.11.92
£ and a cepy of the same has been served en the petitiensr,
Though late an erder has been made, g; de net censider
it expedient te pursue these preceedings any further
particularly when the petitiener has challenged that
erder in ether independent preceedirgs, The CCF jg

dispesed ef with the abeve ebservatiens and the netice

of centempt is discharged, //1ﬁczbﬂ)zkjgz>
A
( I.K.RASGZTRA) ( V.S.MALIMATH)
MEMBER(A) CHAIRMAN
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